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for me to allow anybody to raise the Sy, Trow AWT ¥ gwer AT | Ty 0%
subject? 1 would request them to con- ) =
sider this. They came to me yesterday 010 & % #7¥W #wwlt agw FAw
and they were good enough to discuss  THT EWT |

it with me. (Interruption) It would be

most unfair, in the circumstances, if MR. SPEAKER: How can a point of
1 allow anybody now to raisc such order arise now? There is no point of
things here. A number of gentlemen order.

came to mc yesterday. Mr. Sambhali . .

was there. [ neced not mention the o Wy femq & o W®E

names. [ requested them. Now, just & & :
because some Mcmbers want to raise I AT ST TR T F aferwrad

it here without notice, am I fair to the Fa | e @I § | WY TSIt W ﬁﬁ’
others, I want to know. [ want to arar da ffodt | 108 W Wmt

know if I shall be fair to those who = o
came and discussed it with me, if it is  o0¢ fFeft #m7 & art &, fadow &

raised her now. (Interruption). T § qANE gAY KA1 aEwT wy qawT
SHRI HEM BARUA rose— i3 & agwa & dwaT g

MR. SPEAKER: T am not uallowing

anyone—Shri Hem Barua also—to rise HA AT ATEC AT HIIT T § f

now. (Interruption). Aifa qwe sy % T § A
SEVERAL HON. MEMBERS rose—— % o8 W1 & g § o wtbw vl
12.17 Hrs. %1 &5% §, a7 g TRT T T AL 2T )

a7 I § fE owr fifa gy
WEEYY IS AT FfAAT & a4 ®
& uf o fh & ﬂ:‘f_ﬁ:ﬁqﬁww
F Aamwa fFr am@m ar sy oA &
A f&7 wma | s agi fed o
& o7 a7l agw @ & ar foe gw @nr
T AT EE ! OZW SR W @y A
17 I g 1 Afaum @ aros
T 977 A gl sfaw § e agw
& qMAT swEeqr wmgan g fewn Afa
Al FFS AEA F 410 47 (e
AT &/ 9oi ?

RE. MAKING OF POLICY STATE-
MENTS

o 7w fowd (A7) ¢
T 9T Ul St fAm 376 Y 4
ATIHT SATH HTHIAA FTAT ATEAT 7 1
§ foY e A7 ST F a7 7
ALY AT AT R E | A FAA ATIAY
agEe T fmr s ar A # fe
79 HEA ¥V FEATE A A9 1A E |
Afqur &1 99 UTOE | OATTE ATHA
7 T g {9 7 A gt ¥ wfawr
71 fafres faom mar 2 1 A9 &7 g

A HTTRT VAT AT 81 #T T frAT MR. SPEAKER: | wish the hon.
Members would write to me, and then

%mgllwmwéﬁ'hw I can look into it.
Y SFar @ gAmE § Jfd 19 A .
SN SYDN W S SHRI NATH PAI (Rajapur): I h
AT KT FAA | K TR W T AT wrien, apun "
AR AR Al “f'f“ B! ﬁ'_r. i MR. SPEAKER: Even now, while
#Ft G 75 € 997 #3171 £ fF 98 the Question Hour was on, after we
STRTT AT A st FwS ¥ fqm began the questions, a number of
A ’ things have come to me. They came
TH §% ¥ 9f9 W@ & ST AN 1o me after 1 came here, not before.
wafr gt fer 117utaE wre  The rule is that all hon. Members should
writc to me before 10.30. But then,
hﬂ%ﬁ?ﬁ'ﬂﬁ‘mﬁ"ﬁﬁ‘ﬁﬁhﬁ w1 when T am sitting here, after balf the
FEA € T T9 737 & AT 9= fF%  Question Hour was over, the Secretary
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[Mr. Speaker]

has reccived a bundle of things. May I
know how 1 can look into it? Hon.
members should realise it.

Wt wg fomd : & o Afew 7 a6
IAT ATEAT | (@AW ) F 9T HEA ¥
afgard &Y T FT 7 E N

MR. SPEAKER: 1 am prepared to
look into it if they give me notice and
allow me to think about these things.
The things which came to me before 1
came to the House, I have been look-
ing into in my chamber, But after 1|
occupied the Chair at 11 o'clock, if
they go on sending letters and other
things, how can I look into them?

SHRI HEM BARUA (Mangaldai) :
That does not apply to my letter.

MR. SPEAKER: Your letter, of
course, 1 saw earlier. 1 had alrcady
spoken about that particular subject to
four hon. members of this House. I will
see what best can be done.

SHR1 HEM BARUA) : You can
direct the Home Minister to make a
statemcnt on it.

MR. SPEAKER : Let us see. The
point raised by Mr. Limaye is a funda-
mental, major issue, whether the Gov-
ernment could make a statement in the
Rajya Sabha...

SHRI MADHU LIMAYE: Major
policy statements.

MR. SPEAKER: 1 cannot offhand
give a ruling on it now. It has been
going on for so many years. We have
to think about it deeply. We should
not have a rupture between the two
Houses.

o A qer (faeelt w=T) o
Foqw WwENEd, 9z UF agd difas,
T WIWET § | o9 T &7 a few
e ¥ ¥ fegenfaai & e
o ¥ W § AT A AL E
X F7 5 Y | Iq F T FAG FqrfE-
qrirty wREY ¥ dzw F wrew fafret
¥ xg fawg o oF oifeft R faan
# 37 & 59 7 g wgar § Sfew
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& ama @ ag wgr wrgen § o e feafa
# gL W FT §O FrEAr A R |
TARHE #Y a7F § OF faesafow ngwe
o1 @ & e AE ¥ e w
ZAQT 949, TH EE F1 A W AA
T 39 F1 % A fray omd | 3g FOw
wrF 7 F wfa faeee & 1 fadiw &
¥ 9 5H |IT & 49A g1 @ @ ar
& 1 3 wvden g o aw s @ wfed
f& zw grew A9 wrE A7 W@ e
wFE g At 9 fauw 9w amnx
¥1¢ wewe 7 fa w@ afew o1 39
TET A dg aE wE qE

MR. SPEAKER: 1 cunnot tel the
Government anything on any  subject
raised here offhand like that, This 15 a
new thing which has come up during
the last three days again—the zero
hour. They do not write or give notice
to the Speaker in advance. They just
get up after Question Hour und  raise
some points. The rules are there.

AN HON, MEMBER ; You arc the
custodian of our rights.

MR. SPEAKER: Certainly, but you
should give me notice. Also, it does
not mcan the moment any hon, mem-
ber has written to the Speaker about
something, he has the right t raise
it in thc House. The Speaker must
permit it. Yesterday 1 permitted Mr.
Vajyapyee to raise some point and we
had a brief discussion in which all of
you participated. It was very good.
But the moment you write a letter, that
does not mean you have the authority
to raise it here, That is what is hap-
pening. I have not seen some of the
letters, they are perhaps with the office
or with the Secretary. May I appeal to
hon, members? Let this be the last
day this sort of thing happens.

SHRI HEM BARUA: Whatever you
permit is very good. It means, if you
do not permit, it is very bad?

MR. SPEAKER: Unfortunately 1 am
the Speaker and you are not. What 1
permit is good. Of course, under the
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rules only what 1 permit, that alonc
comes up here. 1 know you are a
senior to me, and more learned than
me, but unfortunately I happen to be
the Speaker.

SHRI NAMBIAR (Tiruchirapalli):
You are the Speaker fortunately.

SHRI RANGA (Srikakulam): I am
sorry something has been said about
Government making important state-
ments in the other House. I have had
the opportunity of being a member of
the other House also, Except in regard
w financial matters, both the Houses
are equal in every way. This has been
raised here several times. The first
Prime Minister also had made it quite
clear, I am glad the other Housc has
had the opportunity of taking the ini-
tiative, within the time that was given
to it, of raising some very important
questions.

Thereby an opportunity is given to
Government to state their policy or
their attitude. Therefore, we should
not regret that opportunity that the
country has had. [ would like to make
one small suggestion. In regard to
such questions it may not be possible
for you to allow a discussion here. In
such cases it is your privilege and
vour right to call upon the Minister
concerned to make a statement, and
vou have ruled it already that when-
cver such a stalement is made hon.
Members in the House need not put
amy questions and take the time of the
House.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, you have already
given a ruling in this House that when-
cver the House is seized of a certain
matter no spokesman of any Ministry,
whether it is Finance or External
Affairs, should come out in the Press
with any statement. Even after that
they are coming out with such state-
ments. When the Deputy Prime
Minister went on a foreign tour some
such statement was made by a spokes-
man of the Ministry of External
Affairs. Then you gave a ruling that
it was not right for him to do like that.
Recently, Sir, when we were discussing
the Kuchchativu issue on two days a
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spokesman of the Ministry of External
Affairs has come out with statements in
the Press saying something different.
The Prime Minister came out with a
statement only yesterday. How is it
that even after your specific ruling such
statements are being made by spokes-
men of the Ministries concerned?

SHRI H. N. MUKERJEE (Calcutta
North East): I agree with Shri Ranga
that we should not countemance any
friction between our two Houses, but
there is also a definite provision in the
Constitution regarding the position of
this House. From that point of view,
my submission to you is just this. You
have already indicated your desire for
the discussion in this House, in what-
ever form it may be, of the issues aris-
ing out of the migration from Kenya,
and there have been motions and all
that sort of things. It is rather para-
doxical, when an international issue of
such great significance is being agitated
in different parts of the world, the other
House has an opportunity for discuss-
ing it but this House has not. From
my side I do not mind confessing that
sometimes we on this side may perhaps
have made it rather difficult for Gov-
ernment to provide matters in such a
way that many important subjects can
be discussed. But we are the Opposi-
tion. It is not our business, it is not
our responsibility to see that Parlia-
ment gets time, at whichever hour, to
discuss some important issue. Here is
an important issue whose importance
was underlined by you yourself, and
yet we have not had an opportunity to
discuss it. Some of wus are glving
notices of motions, but nothing is being
done in regard to the issue of the
migration matter. The whole thing is
hanging {n the air,

MR. SPEAKER: We are meeting
today and we will fix up some time for
such matters.

SHRI H. N, MUKERJEE: I would
like to submit that this is happening too
often. In regard to matters of inter-
national importance there is the Kenya
issue. In regard to matters of national
importance we were told sometime ago
that the Bengal issue was to be dis-
cussed. But nothing is taking place.
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MR. SPEAKER: We will take up
that also.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, we do not go against the
provisions of the Constitution or against
the Rules of Procedure of the House.
But the hon. Members perhaps may not
be aware that that policy statement
was made in the other House because
there was a Calling Attention Notice
in that House whereas here there was
no Calling Attention Notice.

ot ww fosr - wiferr q2ovm Afew
g & wY faqr 91 | TeT w9 ¥ AT
w1 7w ¥ wrey AgAd) X FT AE
g1

DR. RAM SUBHAG SINGH: There
the Chairman ruled that the matter may
again be taken up in the afternoon
and, therefore, the Prime Minister had
to make a statement (Interruptions).

st fownoaw  (a=ft) o wwE
wgITa, W AT H( REAWA EA |
ot W HT F WG A5 F AT FQ
& A I F % A7 FTEAADE |
w1 A ITHT T FY AR
W owgey g (wererery )

off gww w woATw  (IST) 1 EA
AT THET, wA W wEEA

off fwmreoraw - oY F 7 AW w @
g fe o wow aTE AT § IE &
FAA & A1 fE@ |

weTw WERE ;. JIST AT Af5q |
A% qrq qrE w1 AATAT |

.....

SHRI NATH PAI: I would have
abided by your wish that you would
read my letter and indicate your mind
on the subject, but now that you have
allowed it, | am making my submis-
sion. I have taken the necessary pre-
caution of writing to you. I have also
sent you the requisite cuttings from the
dailies of Delhi. ..
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MR. SPEAKER: For my informa-
tion, may I know when yom gave that
Hﬁgr.he:uielhanmtmil?

SHRI NATH PAL It was given at
about 11.30.

MR. SPEAKER: How can 1 knew
about it? I have been sitting in the
Chair from 11.

SHRI NATH PAIl: | am not blam-
ing you, Sir. Now that vou have
allowed me, I am nraising it. The
whole of last week we tried to raise it.

MR. SPEAKER: | have not read it.
I do not know the subject.

SHRI NATH PAL: It is precisely the
subject which Mr. Limaye has raised.
I am endorsing it.

MR. SPEAKER: Don't refer to year
letter, because I have not seen it, as
you yourself said, you sent it at 11.30.

SHRI NATH PAI: Since the matter
has been raised, | am submitting my
point. Otherwise, | was abiding by
your wish. Sir, I have given you the
necessary cuttings. Our objection is en
two grounds. Time and again this
matter has been brought before the
House. You have indicated in the last
session of this House that if on any
important policy matter Government
wants to come forth with a statement.
this House will have to be given pre-
ference. 1 do not want to go iato
details, because the minister says, “Let
us sit and discuss it”. 1 do not want
a false controversy with the other House.
But we find that this is not accidental.
I gave a calling attention, adjournment
motion and a substantive motion on
this subject. That is not admitted, but
the minister tells the House that a
calling attention notice was admitted in
the other House and therefore a state-
ment was made there. I agree, Sir,
that you have a difficulty in this matter.
Secondly, Sir, I fully respect the right
of the ruling party to discuss any
matter. We are not challenging it,
because we claim the same right to us.
I have no objection to the Congress
Party discussing any issue including the
issue of Indians in Kenya of Indian
origin. But I object to the fact that
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both the Prime Minister and the Minis-
ter of State for External Affaire made
major policy statements at the party
meecting, thereby rendering any debate
in this House meaningless at all. I want
to seek your protection. If the Govern-
ment does not find time to take this
House into confidence, are we to sit
idle? Are major policy statements to
be made beforc parly caucuses ? I draw
a distinction between discussion and
making major policy statements. Mr.
Panigrahi rightly said they have a right
to discuss it. 1 cannot challenge it.
Even if I challenge it, you will not up-
hold it. Only yesterday the Deputy
Prime Minister told us that this House
shall not be side-tracked. But within §
hours, they proceeded to do this by
making a major policy statement on the
issue of Indians in Kenya that Govern-
ment will not withdraw from the Com-
monwealth and so on. What do we sit
bere for, Sir? May I know your mind

oow whether the Government was
justificd in doing it?
MR. SPEAKER: I cannot give my

mind now.

SHRI D. C. SHARMA (Gurdaspur):
Sir, it has become a habit with some of
us to pit the Rajya Sabha against the
Lok Sabha and the Lok Sabha against
the Rajya Sabha. I think this is a
very very unhealthy trend.

AN HON. MEMBER : How ? (In-
terruptions).

MR. SPEAKER: He has a right to
bold his own view.

SHRI D. C. SHARMA: That is a
very very umhealthy trend that is gain-
ing momentum in this House. I have
been in this House for the last 16 years
and every time I have been told by the
late Pandit Jawaharlal Nehru and by
other Prime Ministers that these two
Houses are the limbs of the same body;
they have the same importance and they
have the same kind of power and in-
fluence. Thereiore, I think that this
should not be done.

PHALGUNA 15, 1889 (SAKA)

Statements 1698

Secondly, they do not understand the
difference between the Lok Sabha and
the other House, though some of them
have been members of the Rajya
Sabha. I am very sorry to say that.
They have forgotten their past. Now
that they have come to the Lok Sabha
they have got used to the atmosphere
of the Lok Sabha. In the Lok Sabha
we discuss so many things.

SHRI KANWAR LAL GUPTA:
What about the Congress Parliamentary
Party 7 (Inrerruptions).

SHRI D. C. SHARMA : You give
time for one hour discussions, for dis-
cussions which last for two hours, aad
for 2% hour discussions. All these
things tgke place here. This house
enjoys in that way much more power
and influence, much more responsibility
than any other House in any democra-
tic part of the world.

SHRI J. B. KRIPALANI (Guna):
Sir, have you given permission to every-
body to express his views?

MR. SPEAKER: [ entirely agree
with Acharyaji, but this is happening.
Today shall be the last day. I will
myself tell that.

SHRI D. C. SHARMA : Now, some
persons say that the Prime Minister
made a statement in the Congress
Parliamentary Party.

MR. SPEAKER: All right. 1 have
understood the point. Will you kindly
sit down now?

SHRI D. C. SHARMA: Do they read
the proceedings of the House of Com-
mons ? Do they know what is happen-
ing in the House of Commons? Do
they know what is happening in the
Labour Party? Do they know what is
being done by Mr. Harold Wilson? Do
they know all those things? If they
know all this, thcy will not criticise &
Congress Parliamentary Party.

MR. SPEAKER : 1 appeal to you
again to sit down. I plead with hon.
Members of this House to co-operate
with me. At this rate it will be diffi-
cult for me to continuve. They must
follow the rules. It has become a
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[Mr. Speaker]

terrible thing after the Question Hour.
We do not know who will get up after
the Question Hour and what subjects
they are going to raise. After the
Question Hour I am in such a difficulty.
If anything is given before time and
it is discussed and permitted, you can
certainly raise, But when there is a
vacuum, after the Question Hour, how
can a point of order be raised? T can
understand some point of order being
raised about a subject, but then you
raise points about something which is
not there or something about a Minis-
ter.

SHRI S. M. BANERJEE (Kanpur):
Under rule 376.

MR. SPEAKER: That also must be
confined within the rules. There must
be a subject before the House about
which a point of order can be raised.
But you simply cannot raisc a point
about the working, about Parliament,
about the Constitution and say that the
Constitution is wrong; therefore, there
is a point of order. Therefore, if any-
thing has to be raised after the Ques-
tion Hour, it has to be with the permis-
sion of the Chair. Senior Members
are there; all parties are there and 1
expect the leaders and hon, Members
to co-operate with me. They can
discuss with me, if they think it neces-
sary, and convince me; or, I will con-
vince you. Yesterday I convinced
four hon. Members from all the four
parties when they came to me. I con-
vinced them, “Please, for heavens
sake, do not raise this; this will be the
difficulty if I admit this and this will be
the problem; we will discuss it between
ourselves.” 1 was happy that I con-
vinced them. At other times you can
convince me. ... (Interruption).

SHRI HEM BARUA : I do not know
what happens in your Chamber.

MR. SPEAKER: You are only 24
hours’ late; they were 24 hours in
advance.

With your willing co-operation only
1 can run this House. I do not know
how many motions I bhave admitted.
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They are all pending. Today in the
evening we have to meet and fix time
for them. On everything of some im-
portance, I am admitting one hour dis-
cussion, two hours discussion, etc. You
must only find the time. It is for the
Business Advisory Committee to con-
sider whether we sit extra in the even-

ing or sit on Saturday to dispose them
of. All this will have to be considered
by the Busincss Advisory Committee.

Now, may I appeal to you from to-
morrow don't misunderstand me if .T
am not going to allow any subject to
be raised like this. If you cannot help
me, I will be helpless in this Chair and
I will not be able to conduct the pro-
cecdings. Papers to be laid.

12.40 Hgs.

PAPERS LAID ON THE TABLE
FINAL REPORT OF BHOOTHALINGAM
COMMITTEE ON RATIONALISATION AND

SIMPLIFICATION OF TAX STRUCTURE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On behalf
of Shri Morarji Desai, I lay on the
Table a copy of the Final Report of
the Bhoothalingam Committee on Rat-
ionalisation and Simplification of the
Tax Structure. [Placed in Library. See
No. LT-337/68]

SHRI S. M. BANERJEE (Kaapur):
Sir, I want to say somcthing on item 3.
The Final Report of the Bhoothalingam
Committee on Rationalisation and
Simplification of the Tax Structure has
been laid on the Table. I would also
request, through you, Sir, to the hon.
Minister, Shri Morarji Desai, or his
deputy that the Report of the Sarkar
Committec which has already come out
in the press may also be laid.

MR. SPEAKER : What has that got
to do with this I want to know. Any-
thing Mr. Bhoothalingam does will be
connected with this!



